Crl.A. Nos. 132-134 of 2004

I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NOCS. 132-134 OF 2004

GUJARAT AGRO I NDUSTRI ES CORPN. LTD...... APPELLANT
VERSUS
RAYALA SI MA AGRO ENTERPRI SES & ORS. ... .. RESPONDENTS
ORDER
1. We have heard | earned counsel for the parties.
2. In response to our order dated 21st OCctober,

2010, an additional affidavit has been filed by M.
Akhil Sibal, Ilearned counsel for the respondent-
Enterprise, which is largely to the effect that a sum
of Rs. 10 |akhs which had been furnished as a bank
guarantee by the respondent had been encashed by the
appellants and a decree for a sum of Rs. 26 |akhs had
also been obtained by the appellant against the
r espondent .

3. M. Sanjay R Hegde, |earned counsel for the
appel I ant - Cor porati on, however, states that despite his
efforts to get in touch with his clients, he has not

been able to do so as there has been no response to his
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conmmuni cat i ons. We, therefore, take it that the
addi ti onal affidavit filed by the respondent is
correct. We, accordingly, dispose of these mtters
| eaving the questions of |aw raised by the appellants
open, wth liberty to the appellant-Corporation to
execute the decree if permssible in | aw

4. The appeal is disposed of wth the above

di rections.

[ CHANDRAMAULI KR. PRASAD]
NEW DELH
JANUARY 11, 2011.



